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constitute the major soufce of
power in the State, restrictions on
supply to major power intensive
industries including Rourkela Steel
Plant, have been in oupe:ation since
last November, Foullowing some
improvement in tiz storage in
Hirakud reservoir, power supply
to Rourkela has been increased
from the last week of July. Peak
hour restrictions 1 an agreed
pattern have been ¢ [v:rative on the
Bhilai Steel Plant in I adhya Pradesh
due to overall inadequacy of genera-
ting capacity. Powur supply from
D.V.C. to steel plaits showed an
increase of 40.99% n 1981.82 over
1980-81 and in the period January-
June 1982, average monthly supply
to the stecl plants has been 141.5
million units as agai st 126.1 million
units during the corresponding
period last year.

With the stabilisation of the
recently commissionsd  4th  Unit
(210 MW) of Durgapur Power
Station of DVC, pcwer supply to
steel industry is expec ed to improve.
In Madhya Pradesh, two new units
of 210 MW each are to be com-
missioned during the vear. Ln Orissa,
the position will depend mainly on
the monsoons. However, as in the
past, effort will be mude to pravide
assistance from ncighbouring systems
to be extent possiblec.

Coal Mioes Protection Force

*355. SHRI CHITTA BASU: Will
the Minister of ENLRGY be pleased
to state:

(@) whether the Coal Mine
Officers’ Association of India has
recently demanded the establishment
of a separate Coal Miunes Protection
Force on the pattern of the Railway
Protection Force to Jeal with the
increasing law-lessness in the mines
areas; and

(b) if so, the reaction of Govern-
ment thereto ?
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THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) and (b). No,
Sir. However, the Coal Mines Officers’
Association of India had requested,
in December, 1981, that Colliery
Protection Force drawn from CKP or
Military Police should be inducted
n BCCL instead of CISF with Police
powers for apprehending the culp its/
trouble makers. Since law and order
i5a State subject, it is not possible
to have a Central force vested with
Police powers in regard to search,
arrest, investigation, etc.
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